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MRB. DEPUTY-SPEAKER: We will

mow take up further discussion on
the Resolution by Shri Bibhuti Mish-
ra. Four hours in toto were allotted:

we have taken two hours, fifteen

+ minutes and now one hour, forty five
minutes are left.

Shri Narsingh Narain Pandey may
continue his speech.
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SHRI P. G. MAVALANKAR (Ah-
medabad): Mr. Chairman, Sir, while
I appreciate the spirit in which one
of our very esteemed and experience
ed elders, Shri Bibhuti Mishra, has
brought forward this Resolution, I
must say that I am speaking on it
with some serious reservations. Of
course, there is nothing in the Reso-
lution as such which can be opposed,
In any case, in the discussions on
Private Members' Resolutions and
Bills, ag 1 have been saying repeated-
ly, one doesg not take a political atti-~
tude or g party or partisan attitude
and then go on injecting into the de-
bate the traditional party alignments
ang attitydes.

If you lock at the spirit of the Re-
solution, you will gee that, what Shri
Bibhuti Mishra wantg Ig effective im-
plementation and timely action, so
that the laudable objectives set out
by the Government, and in this par-
ticular context by the hon. Prime Mi-
nister, are not wasted or are not al-
lowed to evaporate. After all, any
citizen will judge the State not by
what it says but by what it does. All
of us say many things, particularly
at the time of elections, but it ig only
one of those many parties, that is, the
majority party, that has the oppor-
tunity and the responsibility to put
into practice what it sayz at the time
of electiong or in its election roani-
festo, Therefore, a period is there—
4 years in America for a President
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and five years in our country. This
five year term is accepted in our
Constitution ag a complete term and
not more than five years. During
that period the Government is to
deliver the goods to the common
people and if the people gee that the
goods are not delivered, they would
have ng faith in the sayings of the
government because it iy judged by
the results. That is why I suppose
Mishraji's emphasis is on ‘implemen-
tation’. The focug is not on the im-
portance of the programme. Anybody
in his senseg will accept that unless
India rises from the economic back-
wardness, injustice gand exploitation,
we will not be able to achieve even
& measurable success in termy of es-
tablishing a just, socialist and egali-
tarian society. Therefore, I gppreciate
that the emphasis is on ‘implementa-
tion’ ang@ not on ‘emancipation’ be-
cause ‘emancipation’ is accepted al-
most universally by the peeple of
this country.

Then the question arises: if imple-
mentation is necessary, how does one
go about implementing? Mishra)i’s
resolution, if you read, says:

“Recommends that necessary
steps be taken by the Government.”

But I am afraid the resolution itself
and even Mishraji's speech whicvh I
heard with attention last time, does
not tell ug in so many words as to
what are the specific ang concrete
steps the Government should take.
What these necessary gteps are should
be spelt out, so that there will then
be g more meaningful discussion and
debate, whether those steps are right
or not, or whether they need to be
further strengthened by thig or that
amendment. My further reservation
is on the question of remedy, when
the Resolution says, may be taken by
the government immediately to re-
move all legal and administrative
hurdles. This is a very dangerous
thing because if you say that al] le-
gal provisiong gre hurdles anq obs-
tacles, in effect it means you say,
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‘Let us not rule by law, let us rule by
what we think 15 right, because we
have power, we have the authority
and, therefore, legal things will not
come in our way.’ If that is how a
government starts functioning, thea
the implementation, would be very
fast and very quick, but it may not
necessarily be very just and very de-
sirable. Therefore, 1 would request,
with great respect, Mishraji to be
cautious of this word ‘hurdle’ to be
used for legal hurdles. I can under-
stand administrative hurdles I can
understand administrative bottlenecks
because we all know what it means
to be held up by bureaucratic de-
lays. Decisiong are not taken. Files
do not move. Red-tapism grows and,
therefore, corruption grows and hence
people get frustrated ang feel help-
less and added to it, there is the
political corruption and you get in-
volved in the vicious circle. There-~
fore, administrative hurdles must go.
Administrative bottlenecks must go.
The bureaucracy must be attuned to
the new social purpose for which they
are meant to function gg civil ser-
vants at various levels. Therefore,
if the hurdle is administrative inac-
tion or slow action or unwillingness
on the part of the administration, I
am gll for Mishraji’s point when he
says that these hurdles must go

But when you talk of legal hurdles,
I begin to feel suspicioug because it
would meap that you want to get rid
of the principles of Rule of Law and
you do not want any legal provision
ang legal safety against possible mis-
use and abuse at various stages of
implementation.

Then, Sir, one or two more points
and I have done. The whole point is
that this implementation is so slow
not only because of administrative
bottlenecks and occasionally some
legal difficulties, but because, by and
large, we lack the political will to put
into practice what we honestly be-
lieve we ought to put into practice.
To-day, I am speaking on Mahatma
Gandhi’s martyrdom day snd the
martyrdom of those who fought for
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tbe independence of India. We start-
ed the day by observing silence in
the morning.

My own Resolution has been listed
to-day. I do not know whether I
will get 5 chance to move it.

Let us remember Gandhiji. Let us
remember Gandhiji by putting at
Jeast something in practice what he
had been gincerely believing in. If we
believe that with economic justice,
social justice, there can be a just,
egalitarian and an ideal sociefy, for
which we went to strive, then where
is the hurdle? Hurdle is not so much
in the bottlenecks in administration,
it is not so much in terms of legal
administration, but it is in terms of
lack of will and lack of earnestness.
‘Sometimes, I feel that no one, at cer-
tain levels, including Members of
Parliament ang the members of the
State legislative bodies, is earnest
about anything. We say a lot, But
when it comes to an action, we are
falling short of action. The sincerity
of purpose is missing.

To conclude, therefore, I would say
that if people are able to see and en-
joy the benefits and fruits of the pro-
gramme, they will feel involved and
it is only when people are encourag-
ed to participate enthusiastically at
all levels in the programme, I am
sure the new Planning Minister will
agree with me, that ultimately all
planning will succeed. It will be
possible only if people participate by
way of meaningful involvement. Peo-
ple are ready to go by any Govern-
ment statement if that Government's
statement is followed by Govern-
ment’s honest and sincere action.
‘What we see today is this; promises
and more promises, slogans and more
#logans, paper work and more paper
work~—this i the order of the day!
Let us get rid of it and at least on
thig day of 30th January, re-dedicate
ourselves to the very relevant and
refreshing message of Mahatma Gan-
dhi and begin to implement the same
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ourselves ag individuals and ag citi-
zeng of this couniry, We may be so
as responsible men of affairs in this
country, marching in the direction of
creating an economically just and
socially egalitarian gociety in our
country.
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H¥ W T QI 97 AR F@AT
tfrgmmrat 2o g TR E ST A
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“Reportg submitted by the Gov-
ernment to the State-level Imple-
mentation Committee have admitted
that the pace of implementation,
particularly items concerning land
reforms, has been tardy, It is in-
cumbent upon al] those who stand
for the well-being of the people to

do everything possible to expedite
the pace of implementation.”
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SHRI K SURYANARAYANA
(Eluru): 8ir, while supporting the
resolution moved by Shri Bibhuti
Mishra, I went to make a few sug-~
gestiuns, I generally agree with what
he has said. We have to appreciate
the achievements of the country,.
particularly in the fleld of agricul-
ture. In spite of administrative hurd-
les and other setbacks, our agricul-
turists have sacrificed a lot for our
country Even before independence,
they were exploited. Even after in-
dependence, unfortunately, this Gov-
ernment has not given proper assist-
ance to the agriculturists for deve-
lopment of agriculture, which is the
basic industry of the country. There
1S no use lecturing here about 20
pomnt programme and other pro-
grammes, The question is, how far
have we implemented them? You
shouly remove the administrative
hurdles and create confidence among
the agriculturists With all good in-
tention and sincerity, our Prime Min-
1ster hag come forward with this pre-
gramme This shoulg be properly
implemented by removing the admu-
nistrative and gthey hurdles. It is no
use passing resolutiong here as the
zila parishads or panchayats do. The
object of the mover of this resolution
is that the 20-Point Programme should
be implemented speedily. People only
want that and they are waiting for
the 1mplementation. The prices of
all the inputg that the agriculturist
requires have gone up, but there it
no guaranteg about the price of what
he produces. Even Mahatma Gandhi
said, farmers are producing and the
bureaucratic and other people in the
cities gre eating, These Super Bazars
are meant only for city fellows, If
you simply go in a car, how do youw
know as to what are the prices pre-
vailing in the market. Why don’t you
ask the producers to open their
shops? In Madras, when Shri Praka-
sam wag the Chief Minister, he had
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forced thy peoducérts Mmd msnufhe-
turers to open thelr own shops—
produsess okis cohsumers doopera-
tive socleties Mr. Gujral, T want that
2ll Yite producers and marufscturers
J4heotld open their falr price shops,

n thy area, the rice prices are less
~than the ¥ood Corporation prites by
Re 30~ per bag. They wanted to
cteate price equslisation in regard to
augur. 'We are not dying without
sugar. Let there be equalisation for
all foodgrain pricey throughout the
country In Andhra Pradesh, rice Is
“péing sold at much below the price
prevailing in other States. Kerala
warted to purchase fice from us but
you are not allowing.

1 would appeal to the Prime Minis-
ter through Shri Guwyral to open more
producers cum consumer societies

1 want to suggest to the Members
that they should not only make sug-
gedtions but they should search their
own hearts to see for themselves as
1o how much they have gerved the
people What ig the use of giving
lectures here and taking Rs. 51)-, Our
leaders should also see how many
projects they have created, how
many they have mmplemented If we
all see these things and put our
heart and soul in the programme,
only then the resl suctess will em-
erge

One more thing 1 want to suggest,
Whatever we spoke should be publigh-
ed, because our constituents are mnot
sitting here andl they are not Hsfening
10 us. Therefure, I want to appeal to
the Chair #nd the Spedker that whet-
~ever is spdken here, should be publish-
ed ¥ it is not objectionable, Please
include this point also in the 20-Point
“Programme.

BHRI SYED AHMED AGA (Bars-
‘mula): Mr, Chitrman, Sir, 'this - |

e M ey

that hax come - suddienly.
continuation of the mrojechion sd oa
same’ politfes which our Prime

Minister inftisted 4 decille ago. Our
dbject is to geduce the gap letween
the rich and the poor, We aholigh~
ed the privy purses because wp wan-
ted the Mshardjohs to begome com-~
moners. All that has come about.
Ot course, we had difficulties. We
now have the 20-Point Programme.
Hurdles should not be brought in,
in the way of implementation of this
programme which has raised hopes
in the minds of the entire populstion.
Our population is 60 crores. The
hopeg of our population should be
gllowed to be achieved. In regard
to land reforms, the court should not
come in the way of their implemen-
tation In thig country where 47
per cent of the population lives be-
low the subsistence level, we have
also to look to 2 or § things For ex-
ample in regard to essential articles,
pecple must héve the purchasing pn-
wer to purchase these. Those essen-
tialg must be made available to them
by a little reduction in prices here
and there It is not enough if this
15 done in the case of items used by
the middle class people We have
to see that the prices of the nssential
required by the common man are
reasonable enough, so that he can
buy them. The distribution of com-
modities which gre essential for liv-
ing should be under the control of
the Government and not left to the
private sector which would be inter-
ested only in  making profits It
must be controlled. If Government
cannot attend to distribution and
take it over themselves, they should
allow and develop corsumer ooopera-
tives who can do this work But des-
tribution should also be very effective,
so that the common man geéts the
essential commodities. Hoarding and
black-marketing should not be tolera-
ted as far as essential are concerned.
Let ug now take food. In' regerd to
food, we took owgr the -wholesale
trade, but later we sald we will take
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to dao it. EKven ida year when we

ve a bumper crop, we must take
over the entire marketable surplus;
it should be with the Government, so
that it is not available to the hoard-
er and the black-marketeer to specu-
late upon and the producer also is
able to get a proper price. Because
of bumper crop, imports etc., prices
should not fal} below a certain level,
It is not very difficult to do this. It
can be done by giving the producer
credit throughout the year and then
taking the marketable surplus from
the standing crop. There should not
be any difficulty. This has worked
very well in many places. 1 do not
accept that it is difficult, because I
have done it myself.

Now about Kashmir, because I
belong to that State. In Kashmir,
we have an abundance of fruits; but
small producers own 1, 2 or 3 trees.
You cannot leave it to the poor pro-
ducer to sell it. He cannot do any
merketing there. Government must
also take up the processing of the
fruits m my State, because 1t is not
possible for the private sector to do
it The private sector is interested
only in doing its own business. But
what the Government is expected to
do is to deal with those who own
only one, two or three tree and who
cannot sell their produce. They have
to take his produce, process it and
sell it

Another aspect ig craftsmanship,
which ig also included™in the 20-
Point Programme, There are (wo as-
pects. One is the economically piti-
able condition of the craftsmen, and
the other is the employment aspect.
Taking the example of Kashmir again
take carpet-weaving. It is true that
Iran ig well-known for carpet-weav-
ing, But we have beaten Iran in
carpet-weaving. So, our country
ghould be proud that Kashmir has
acauired that much of proficiency. We

20-Paint Programme (Res.)

can sell carpets in the world market,
and it ig very important snd neces-
sary, Butb that we will be able to do-
only if we strengthen the indusiry
and have looMs for making more
carpets. It will help us not pnly to
earn foreign exchange but alse to
provide employment. While talking
of employment, it is not enough (o
provide employment to a few young
graduates and then say that we have
done a lot. In Kashmir the position
is that most of the workers do work
only for three or four months. The
rest of the period they just sit down
and do nothing because they cannot
do anything outside on account of the
weather. But they can certainly do
carpet-weaving, which is inside the
house, which iy not affected by the
weather. In that way, they can
earn their livelihoog and also help
the country to earn foreign exchange
I cannot appreciate any excuse for
not doing this  But thig can be done
only by the Central Government.
They have to provide the necessary
funds and, if necessary, even compel
the State Government to encourage
this cottage industry.

Then I come to hondlooms. While-
handlocms are there all over the
country, pashmina handloom iz avail-
able only in Kashmir. If we give en-
couragement to that, we can export
it and earn a lot of foreign exchange.

Firally, 1 welcome and support the
reso'ution on 'the 20-Point Program-
me and thank you, Sir, for giving me-
this opportumty.

ot Tewry fey (DHfwarge)
Juchn awy & agy qeraed ad
o Argar 1 sren faftwee ¥ o
20 ez wwafew s R @ ag
e 7k Qv § o on fdmpde
2o T e Y ok wmgw
H
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MR, CHAIRMAN: Shri P. M. Mehta:
only 5 minutes.

SHRI P. M. MEHTA (Bhavnagar):
T will try.

MR. CHAIRMAN: Let me tell you
that we have to conclude this today.
The hon Minister has said that he
would hke to have about 40 to 45
minutes, That means, we must finish
the debate by at least 515 p.m. There
is the right of reply also, Then, there
is the next Resolution in the name of
Shr: Unnikrishnan. That 1s also to be
taken up. You must cooperate Other-
wise, how can I do it?

SHRI P. M. MEHTA: I will be as
brief as possible.

Mr. Chairman, Sir it would not be
out of place if I mention that this
20-point economic programme Was
announced in the wake of Emergency.
1 may give a little background that
before the announcement of the 20-
point economic programme the econo-
my was deteriorating and it had creat.
ed a very adverse impact on the wea-
ker sections of the saciety.

I must compliment the hon. Mem-
ber, Shri Bibhuti Mishra. He 1s a sea-
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soned politiclan and he hes very
timely brought this resolution for Qis-
cussion in the House; because, you
‘know very well that there was a tire-
bound programme, there was a I8
point programme and several othey
programmes but, as he has rightly
pointed out there was either non-imple-
mentation or desultory implementa-
tion of these programmes.

Now the time has come when we
should evaluate the total impact of
this 20 pomnt programme. It is not
reflected m the general economy at
present—as, for example, in agri-
cultural economy. Now, what has
happened is that the price of agri-
cuitural production has declined but,
at the same time, the prices of inputs
like improved seeds fertilizers, pesti-
cides, crude oil and other necessary
mputs have not comparatively declin-
ed but, in some cases, have even gone
up. Therefore, this has resulted in
non-econonmuc agricultural operations,
The tillers are losing today; they are
not getting a remunerative price, By
this I don’t mean to say that the pri-
ces shall be roised, but the farmers
should be given the facility of conces-
sional prices so that they can have a
remunerative price. So, agricultural
economy has deteriorated and has not
improved.

The same 1s the case with industrial
economy, Today, as far as taxtile
mills are concerned, day to day mflls
are being closed down. Jute mills
are in the same condition. There ia
recession in automobile industry also
and in rubber jndustry and engineer-
ing industry also. Thousands of work-
ers have been laid off and the indust-
rial economy today is not in good
shape. So, this is my second point,
that the impact of this programme
today has not been reflecteq in the
general economy either in agricuiture
or in industry.

Now, I would like to make one or
two suggestions regarding this 20 point
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programme. Teke the example of
distribution of land to the landless
Jabourers. In Gujarat this land-ve-
form programme was aver long ago
snd we are distributing land and
giving some other facilities also to
the landless labourers. So, I want to
suggest that, for this point and other
points also, there musy be a package
deal for all the points, including dis-
tribution of land to the landless
Iabourers. At the same fime, yqu
must plan to give them equipment
and financial assistance. You must
supply them with small tractors etc.
on hire and give them financial as«
sistance also so that he can till the
land and it will not remain unculti-
vated.

So also with electricity. You must
cl}alk out a programme. When you
are developing backward areas, you
raust give priority to giving energy
and power to these areas, Today what
is happening? Even where the flelds
are electrifieq and the pumps are
working, they are not getting enough
power of energy for their own irriga-
tion. Therefore, for the new program-
me all these details should be worked
out, and the package deal for each
point should be worked out and im-
plemented, so that it can bring about
some results.

Now, what is going on? Let us axa-
mine the political aspect also. With
regret I say that, instead of laying
emphasis on the implementation and
labouring harq for that in the rural
areas, what they are doing is that they
are only raising a chorus praising the
20-Point Programme; sometimes, it is
reduced to a flattery. If that is not
stopped, I assure you this Programme
is bound to fail. This Programme is
not meant for flattery or praising,
but for actual implementation.

SHRI M, RAM GOPAL REDDY
(Nizamabad): We are doing that,
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SHRI P, M. MEHTA: Certainly not.

The Mover of the Resolution has
rightly pointed out: y

“This House, while expressing its
deep appreciation of the 20-pdmt
Programme initiated by Goverfi-
ment, notes that its implementation
at the State, district, block and
village level has not been quite
satisfactory so far and, therefore,
recommends that necessary steps
may be taken by Government
immediatly to remove all legal and
administrative hurdles in the im-
plementation of the Programme.”

What are the legal lacunae? These
should also be included in the package
deal

Lastly I may say that, in the State
of Gujarat we are implementing not
only the 20-point Programme but
more progressive programmes; {he
Government of Gujarat is implement-
ing this 20-point Programme plus vari-
ous other programmes; we have tre
62-point Programme and we are im-
plementing it. Therefore I can say
that we are one of those who are
already implementing this Programme.

ramme,

ot gqo ity TAd: (Frarar-
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fedt & faad wax Zw & Rogfac § o



261
20-Point Programme (Res.)

T g B T @ T &M N
w7 &Y AT FT ST HAT |

gaTk wrew w2w & e fafe,
*ft &7t Tx & wiferaTde WK gdERdT
Yy F aF wHEr A § W9 20
20 AT wg & FEEAT Y TR FHOY
gy WY FT I FEAT R T H T Ay
& W & At ¥ 39 wHo dlo wERT &
gear a1gar g fr 781 & A% fafrex
! #qT AN g AT FIRAT 7 WY
T iA T3 dery af fam & gew
Fraferet wrgeng frar ? o= qiferar-
e ¥ Far fr go ez ¥ A A
2, faepa mwa &1 gwrt e fefaeeg,
#f AR T F 4TI FHAR T QYU
&1 qu sear frar § feasT 1975
o) efqn & sTer w1 gdA faraa
FAT Y 84 & qEar? AT gAITH W
A, 1976 IT T F1 FTA |
ot rent Ay Jogwr (Froaaar) -
Igaqma ¥ q ATAfed gma g,
Iwag
That neces.ary steps should be
taken by the Government to remove
all legal and admnistrative hurdles
in the implementation of the prog-
Tamme
¥ oo Fvar 9rzan g fF wq @@ w9
FTEEIAT HT QHE AT 97 37 997
TE ¥E IWMH  FT FAFEWA FT
whwa §mr 1 dow w7 nefafagfey
gwea ot fr fefga §19 9T Wam
T gie 54§ WA § 3T 47 g7
F74 & M7 o9 # weggmE wy
QAT AT g 47X gw fefgar qaw
w7 Fifew w7 ) & {5 ag Fa 4
gad a1a ag & ¥ 5@ Tt 20 gat
TN FT AW AT A UTRA 4T
PN ARFA RIS 2, Sa K
Ak F K ag vz 5 31 & whem

Implementation of MAGHA 10, 1887 (SAKA) Implemeniation of 263

20-Point Programme {Res,)

el sHfadly w1 gRTeWe
g, ghor o dwad  wrdw W1
e @ st wferdeRt @
TateEne ) fegrT R ¥ o wR
¥ difgs & ot = gar &
agr 97 AT ¥ 99N §rer vt g,
s 3TN ¥ fa wal § wed R
g § AR AT U A€ & fesyawd
a1 &% frar mr &

wifgr & & ag qenfor #=wr f
ALATT A1 E7 19 W e w341 nfge
fF g7 dwm &1 TEAR FRE
T #rRigawm #1 go aewar wifyy
fora & f& ag wamw w1 FRStequT B
q% WY amin FY A4 faia @ 9

ghadl  Jea same 4]
shertl 9 Bpdawysy (@l aS)
—l A&RY &gy

“That necessary steps should be
taken by the Government # remove
all legal and admunistrative hurdles
m the implementation of tie prog-
ramme

e &5 gn Ualy LS pps g geee
Shel o gdpps Fudl Pl
i ol 35 edgml Sy e
- G e Lyn gtaipeleel &
S P yxpTade G 4l 4
kel o5 oS00 32 Sst! BASpRaS
e w0 oS o o e S
Sl 38 g3 Ruib oS o] X £
U oSyl b ey - B S
"0 5 K sS s 4y f My

ot ol 2l e




283 Fmplementation of
20-Point Programme (Res.)

Lhor Jot duamn ]
'a-.:..!".,s &ay¥ o 1
0de | @i yR13 pbR] gy 2t

- & gyt £ 4y

W & e e el S
ootle plue e Wl S
U r® ¢ g e Raeglyil K Rigpls
R RCR LY U g OV
et = 90 Eahaandll €ty gof
S0 & Snr ] e 2l
Rom -a h r&’ RLET o
td K AU ek e gt
SRS g N L oW e
whiPe S S ST ) e 8
- 84S S ,5

¥ S & e e G
b,‘ ‘?’J g cvl.g ‘__p, ,s ’g,u L‘ g
Shpeilpel o5 Jilyne ) & Jalo
e 8 o - Dty Wy
u’"’ ?’, ._‘o ’5 w&,g? ‘_’:“JS 1

- Lo g0 2aasd o= S

&t 2o e whAR (WTIY)
aumfr S, T g M oS A
o § vE ¥ wNT F
W g T ¥ 39 9% ¥ geE
LI E LU

20 gAY wvdww # w7 S o
R uawm ¥ any @ a ey T
FAUT § I FT Y &0 $F A| R
T o ¥ qfeddr s af @

JANUARY %0, 1076

Implementation

20-Point Programme mg) 4
TR YW A T W T Wy fy
W gl e o amy anfe ay
woAT oftaw frafe wT e 1 Ak
T A7 7 ohe it & o 58
aft #C gy AR W w7 aflwr 7y
o frared sfmr g aw i
T ¥ e S SR ST ¥ 0y Iy
WA 9T FTET HATAR | gEiE
Wit T 9T Ay AT arfg e
I T [ATAAT Y 6F )

g g § 9§97 & qaey
¥ FEAT AT g | WU EY @AY
ar ¢ & afeT g wRNT wT
T ST AT WY FAY
FE  STET FTAAT ST KT AEY N
o gaTy ¥ W wiefeaw wwar g,
S &THTA ST & ag wee fee
37 Y ¥ faar s @rfs w98 9%
F ST &% AT W ¥ F7 AT Y
g As W A% | TR A IR
®Y & F AT FAO YA Q IV
woA g qAT A &Y WIWT T |

i Ay FATD & Ay ¥
FEAT WTEAT § | AT agY
w o ¥ zed g ogTmoag ?
fr Iz & SuveT ¥ SUTET WM
wq & ArtE | & wEq &Y
wr A AT & fag a AR
WEET FITEA  UE A ATH @i
T OE ) TN WED A srandy
gt ST g AT SO FT I
T & A frrem ) mEARe &
arfee fF ag SAIRT ¥ AT HTEH
g ¥ @ arfe agr & @ wr
Qumre foe &/ |

gy Fra & ag wgAr wArgAr §
fr o HIIF R AT OF R Samr
Ard 7 Y g WX oF WA O



s 20-Point Programme (Res.)
oresy W) &) Ny sy &t wrewr Qo
£ gk owil At e e s
e TN or e H T da
A AT AT AL HR BT AT
fim ot & faw & gw? @ml &Y
aF R oF & w0 A B
areft 1

arfge & & ag Fgar wgwm e
fraral ®r wgr wmar & f sana
WY | IATET qJAT ATY § qfwA
37 & FWT T 92, Ag WY WA
Fifgr 1+ ¥9 & wamEr @ WY dEar
wifgy f feeral w1 o AT faady
& fr fdfqar ww ¥ A9
g warfe 9N § & AT agd
Frat g s feara w1 adeT fems
g rar § w7 feara o AT =Rt
T IATET FET & 59 & TF 47
% &A1 A g oA €1 wafeg
g & & fE 3q A a7 A Al
F1 ¥ wrad FEifora q1lF sraa a1
Fqu7 W1 3§ w19 & 5 g
37 1 gy gedr & AF fF A
g W AT gad IR ST
am A fows w¢ St arfe frarT
#1 gfaer g wF M FratT &1 saran
Jarary w7 fe=lesrge 7 g
faaTd w1 g AT & A gEY
wifge 5 st w9 ag §21 Fwar g,
WHT W SE &0 wgl fEEar
g Qa7 gAm, qWt 98 SRR
SqIET &G WHAT § |

TA WNeIT F W ¥4 TFE{T FT
queT AT g |

MR. CHAIRMAN: The time fixed
for this Resolution is, mn fact, over.
I1f it is the sense of the House that
the time should be extended, both ihe
hon. Minister and the mover of the
Resolution will get some time. I think,
we can extend it by 40 minutes,

wa
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o qERw yE® wwf (Farr) :
§ SEaTa weAv f

“f €7 gweq % e (aifa gag
#7140 frae QW agrar vy’ )

MR. CHAIRMAN: The question is;

“That the time allotted for this
Resolution be extended by another
forty minutes,”

The motion was adopted.

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
1. K. GUJRAL): I am grateful to you
for giving me an opportunity to in-
tervene in this very worthwhile
debate both now and two weeks ago.

1 have noticed a great deal of enthu-
siasm on the part of the hon. Members
to participate in this debate and I
think you will agree and the House
will agree that in the context of this
discussion, we have achieved a great
deal. I particularly wish to thank my
senior colleague and friend, Shri
Bibhuti Mishra who was responsible
for giving us this opportunity for dis-
cussing this programme,

The programme announced by the
Prime Minister, I feel, has given this,
a new orientation and 1 menfion it
because it constitute an action pro-
gramme intended not only to galyanize
the causes of growth but also to eifec~
tively involve the working classes and
the community as a whole in the
mainstream of development.

The programme has in fact set In
motion the thinking and its transla-
tion into practice needs a re-orienta-

Gion in our approach to various pro-
blems.

I think in this House, particularly
in the Parliament, we have reason
to be very grateful to the vision of
the great leader of our country, Pa.
dit Nehru, whose vision gave us the
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planning process of thig country and
thinks to the planning process, what.
ever we have achieved in this coun~
try in the last 25-~80 years is primari-
ly due to hig vision. Bis vision gave
us the spproach snd orientation and
with the planning process, the coun-
try has improved ang grown to its
present stature. I will yot take the
time in trying to give you the figures
ag to how the country has developed
because all the learned members here
know better than I do how proud we
can be of our achievements. But I
will try lo draw your attention to one
aspect of our life and that is agricul-
ture.

Rightly one of my very learned fri-
ends mentioneq that this is a country
whose papulation primarily depends
on agriculture and our production
process and our economy also basi-
cally depend on what is the shape and
phase of agriculture in this country
Sometim'es we have been made to be-
lieve, thanks to the provngand: ot
those who do not have faith in this
country’s economy and in what it has
achieved, that in agriculture we have
stagnated and we have not grown,
Sometimes, it is good because it re-
minds us of the goog thing.

Let us remind ourselves of the fact
that during the period itself, we have
more than doubled the production of
foodgrains, When the Plan started 1f
I remember correctly, our production
used to be of the order of 52 million
torries. To-day, we are thinking 1n
terms of 110, 112 or 114 million ton-
nes. It is not a mean achievement
because it basically means that the
country’s rate of growth in agricul.
tura] production has been of the or-
der of 267 per cent compowad rate
of growth,

This js something which has not
been achieved by many countries, not
only in the developing world but alse
in the developed world. We are hog-
ing that at the end of the Fifth Plan—
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ang that iz our target—we should be
in a position to produce 140 million
tonnes of foodgrains. If we talk in
terms of the rate of growth which
can take us to 140 million tonnes,
it obviously means that we must have
a fresh look into the mam inputs, in-
puts both in the sense of what we
commonly call, agricultural inputs
like fertilisers and water but also
we must think in terms of human in-
puts. We do realise and appreciate,
1 hope, that unless we realise the ma-
jor human productive force, till theu,
a major change in our agricultural
scene will not come and I think that
is why there is a great deal of empha-
sis in the Twenty Point Programme
on the man—Iland relationship, we
have got to keep in mind a fact
that apart from this aspect of human
injustice whieh is basically involved,
if we are really keen that production
in agriculture should grow and in-
crease, thery it is very imporiant that
for us to realise and appreciate that,
ultimately it is the man who produces
the goods, 1t i« the man who produces
cereals, it is the man who produces
cotton and other agricultural produce
and u..less the man who is working on
the soil knows that what he produces
will go to him ultimately and the re-
sult of his sweat and labour is not
gomg to be taken away by somebody-
else, till then he 1s not able to put-
forth the verv best in him Thereiore,
I think this is the bagic approach of
the twenty.point programme that we
must look at those factors in detail
which have arrested these human fac-
t~1rg +hich contribute to growth anz
which centribute tov ards the picking
up of agriculture I am not say.ng
anything profrund or anything very
urueual whe~ I say this thing that
both the voke of the tradition ang the
cruelty of hislory has niow to be un-
done. Unless we are in a position {0
do this, we should forget our targets.
No amount of fertilisers and wo
amount of input in irrigation will
achieve results, Sometimes, in immo-
cence, we are made to believe only as
if land, farms, tractors, fertilisers, good
seeds get us results. To an extent they
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do. But ultimately and hasieally, it
iz the humansfactor which matters,
Again, I may repeat—it is relation-
ship with lang which matters.

Our history, unforunately has
given g raw deal to many of our fel-
low citizens. One of the raw deals by
the British to our farming community
was 1n the heartland of India what?
is called ‘permanent settlement’. What
dose permanent settlement mean?
Permanent settlement basically means
nothing else except that both 1and
and man were given on lease to
somebody so that they become perpe-
tual slaves. This played havoc with
us. It played havoc with our socisty
socially, It playeq havoc with our
production ang productivity. It played
havoc with man’s vision, man’'s exis-
tence.

Now, we realise arother aspect of
it. Since permanent settlement came
in the country, all the records; were
not available. We are not able to
decide to-day, who owned which land
and when? How was the land taken
away? Even the land revenue re-
cords were not available. Therefore,
when we talk in terms of land re-
forms, we have to lay a great deal of
emphasis on completion of those re-
cords That is why both as a part of
the twenty-point programme and as
a part of the planning process, we are
laymng a great deal of emphasigs on
cumplelion of these records. 1ln this
year’s plan, in the next year’s plan,
in the last year’'s plan, we are allo-
cating adequate funds to the States
so that they quickly complete the re-
cords Because, once the records are
complete, land distribution will be-
come ratiomal, just, correct and as it
should be. I think that is the essence
and the fundamental on which we can
proceed. Only then it is possible for
us to distribute land adequately.

The seconq step, of course, is that
not only the land records must be
completed, but we must get rid of
the evi] of crop sharing as soon we
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possibly can. In & way, it is a part
of the same thing about which we
were talking just now. Crop gharing
ultimately means that the man who
labours gives away half or more then
a half to the man who has no othar
entitlement except that at one time in
history he was able 0 usurp his or
their right. To-day they own 4,000
acres or 40 acres and they remain
sbsent from the Jend. They think
they have a right to take away the
share of the crop, simply because at
one stage in history they were stron~
ger than those who were deprived.
Crop sharing must end not only as @
part of social injustice but as an es-
sential ingredient for more produe-
tion. Unless the man who produces
knows that all that he will harvest
will go to him for his own ¢hildren
and his family, you cannot expect
the best out of him. That is why the
earlier we get rid of it, the better.

I deo not want to talk about land
celling to-day. Very fortunately, in
India, the national consensus has now
emerged about land ceiling, I think
that phase is over—how many acres
should be the ceiling, what is econo-
mic unit, etc, etc. So, I will not take
your time on that. Since national
consensus exists on that, we have to
now give a visible push to see to it
that land is distributed. Fortunately,
since the twenty-point programme im-
plementation started and glso last
year gome visible resulls have been
achieved, some of my friends have
compleined that the implementation
is not as good as it should be. Per~
haps, they are right. Perhaps, it
does need more push. Perhaps, it
does need more looking after. Per-
haps, it needs more supervision on
the part of those who are in political
life, because, ultimately, we must re-
member one thing-—no social change
is ever brought by any bureaucracy
anywhere. Let us remember the fact
that the bringing in and ushering in
of the new change and social trans-
formation ig our responmsibility. We
have been held responsible by our

&
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people ahd we have been given this
charge to bring a social change. As
persons following the legacy of Gan-
dhiji and Nehru we must keep in
mind the fact that any soeial revoiu-
tion which has to come in the counuy
hag to be ushered in by those who
have taken the pledge to stand by the
people and I hope that we, whether
sitting on this side of the House or on
that gide of the House, having the
totality of public life in the country,
believes and I hope, rightly, that we
must usher in that change. For the
last 20 or 25 years, if the results were
limited they were basically beeause of
the fact that we thought that revolu-
tion could be command performance.
Social revolution can never be com-
mand performance. Social revolutions
are alwayg ushered in by those who
have participated in the social revo-
lution itself irrespective of their own

{ interests. And that is why even when
the results achieved are limited it will
serve no purpose if we stand in this
House and only keep on criticising
the bureaucracy. It is not bureau-
cracy’s rule, which we must all real-
ise. 1 agree with a friend of mine
who just now said that it is ultimately
a social movement, a political move-
ment, a movement which we must all
need, which will bring in results And
that is why, whether we talk in terms
of land reform or we talk in terms of
social transformation, basically, it is
very important for us to realise and
appreciate that nobody else can play
our role. And we cannot bring in re-
volution by proxy. Revolutions have
to be brought in by offering our own
sweat, our own labour, our own effort,
our own blood, if need be and that is
why it is essential that we must parli-
cipate in this endeavour.

Now, having said this, I may say
that results are being achieved even
then and the figures given to me show
that till about the middle of Decem-
ber, the tota] acreage taken posses-
sion of in various Statey was of the
order of about 3,04,300. The land dis-
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tributed was of the order of 1,183,429
acres. The reeults are worthwhiie
mentioning. When we take the claims
which have now been filed, both on
voluntary basiz and on officia) initia-
tive, the same ig quite substamtial,
The figures with me ghow that till the
end of December approximately
8,81,718 returns have been filed volun-
tarily and 2,21,04% have been filed
on officia) initiative gnd the total area
declared surplus was of the order of
6,008,650 acres. Thig is the total of all
the States about which I have the
figures. But I am sure this figure will
mount up because these are not the
totally comprehensive figures.

SHRI M. RAM GOPAL REDDY
(Nizamabad): This is ceiling land
which is coming under ceiling. You
are giving such a figure. They are
Government lands which have been
distributed.

SHRI I. K. GUJRAL; I am tallung
of land reforms. I gm talking of those
lands for which returns have been
filed anqg talking of those landg which
have been partly distributed. But I
am told, the progress of distribution
will catch up considerably from now
onwards and I hope by the time we
meet next time in the House, per-
haps I will be in a position to give
more worthwhile figures.

I hope the House will agree with
me that mere distribution alone does
not solve the problem, Land can be
distributed, it should be distributed,
but we are primarily giving land to
those who have been deprived for
ages, Anq deprivation hag many
facets and we rightly call it poverty
also. Paverty also means that the
man who has been given land does
not know what to do with it, he does
not even have a pair of bullocks, He
does not know how to buy fertilizers
because he does not have the money.
He cannot get water. He cannot sink
a tube-well. He cannot get electri-
city, he does not have the money. So,
when we think in termg of doing a
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new social justice, and if I may use
the word, ‘new social deal’, it is very
important for us to remember that we
think in terms of total package deal.
A man should not get only land, but
he must have adequate means to get
these problems also solved.

And that is why we are thinking in
termg of having a pew rural credit
policy. New rural credit policy means
cooperative credit. It also means new
social credits availability. And that
is why it must catch up. Again, more
important than making the institu-
tional credit available is the political
vigilance and unlesg the political vigi-
lance ig available, the deprived which
is uneducated, the deprived who has
never learnt to get his dues will never
be able to get it and, unless at the so-
cial and loca] village level, people are
available to look after his interests,
he will never be able to get it. There-
fore, I feel that some beginnings have
been made—some negative, some posi-
tive, I mentioned the positive also, I
would also like to mention the nega-
tive. The negative is the 20 point
programme. It talks, for instance, of
wiping off the debts. But, what is
the debt after all? The debt in rural
life for the poor man is not the money
that he took but, it is, by and large,
the overchargeq interest; it is by and
large the price that he pays by his
ignorance; it is by and large the price
that he pays because he is unable to
defend himself; it is by and large a
phase of social inequality. Add that
is why when we talk in terms of wip~
ing off of his debts, I think, in a way,
we are also trying to let him stand
up and, after centuries, demand his
own right.

SHRI M. RAM GOPAL REDDY:
Can you not ban the private lending?

SHRI 1. K. GUJRAL: Banning is
not difficult. The amount is subsidis-
«d by the social institution. Now, social
institutions cannot be wished overnight.
Social instilutions have to be built in
gradually. And that is where the
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work at the local level will have to
be done. Even in the centre and the
State capitals if we decide that the
socjal institutions for credits will he
available, they will not work effec~
tively then unless you and I and the
colleagues sitting here roll up our
sleeveg and say that we will stand up
in the village and see to it that the
man gets his dues, the money-lender,
whether he ig there or not, will not
be able to exploit the man. Whether
you gbolish it or not, there is always
a way of doing it. Only if the social
need and the social availability are
married together, the private interest
comeg in. But, if we do not allow this
unhealthy marriage to be formed, then
it ig very very significant for us to
realise that this institution will end.
In the same context and in the same
breath, I would also like to mention
about bondeq labour. Bonded 1la-
bour, we all know should end. We
realised to our shame after 30 years
of freedom and we woke up and
thought that some of our fellow citi-
zens were gtill in the bonded labour
which is another respectable name—
not respectable, there is another name
—for human slavery. I do not know
how long we tolerated it and why. I
am glad that this twenty-point pro-
gramme hag focussed on this, Legis-
lations have been passed. But, legis-
lations along cannot solve the prob-
lem. At the grassroots, we have to
see that each Indian, wherever he
may be—whether he is an Adivasi or
Harijan and whether he is a landless
labourer or gnyone and in whatever
name of culture ang of our tradition,
he who is subject to work for others
is released from there. That is what
we must zee to and that, I think, is
one of the basic points of emphasis
to the twenty-point programme.

Sir, I must alsp say that this entire
packet of inputg will create a social
environment and socia] problem of a
different nature and to some of which
I am drawing your attention. A hurap
in our production has now come. We
have decided for ourselves, and, right-
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Yy 50, in the Plan that by the end of
the Fifth Plan, our foodgrains pro-
duction should be 140 million tonnes.
Now, we must work backwards—what
will these 140 million tonnes give us
and how much of fertiliser, how much
of irrigation, what type of man and
land relationship, how much of elec-
tricity, how many tube wellg there
ghould be. Angd that is where the
Plan has tried to plug in the holes.

Some of my friends have drawn my
attention in the debate to the prob-
lem of fertilisers. Fertiliser, unfor-
tunately, has been one of our diffi-
culties because it is, as you all know,
by and large petroleum-based and
with the new inflationary pressures
that we were faced with the prices of
fertiliser also went up. That is why
the difficulty arose. Therefore, when
we had to raise the price n 1974, it
was primarily raised because we had
to import a very expensive thing and,
it we had not raised the pric2 at that
time, the element of subsidy in the
buaget would have been of the order
of Rs. 400 crores. »

Now there was no escape from it
To an extent the prices were raised,
but even after raising and revising
the prices, the subsidy still continues
and, fertihserg today, are subsidised
to the extent of Rs. 140 crores, The
national budget bears the brunt of it
and that is where RS, 140 crores have
to be found. I must say although the
subsidy is there the consumption of
fertiliser has gone down and we have
to see to it that the fertiliser con-
sumption does not go down. In the
same context I must mention that in
food our food targets have to be con-
siderably checked up. The progress
is being sustained and the production
is picking up but I hope we will be 1n
a position to turn §t into a permanent
habit rather than a periodical hap-
pening and unless we are able to do
go the problem will not be solved, Sir,
I might also mention that the pro-
curement gbout which doubts have
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been expressed is going on satidec—
torily. ¥n thiy kherif crop elsborate
arrangements have been made for
procurement and by the end of De-
cember 1975 about 70 lakh tonnes of
kharit cereals has been procured us
against 14 lakh tonnes in the sameo
period last year. Therefore, if there
is any doubt about procurement of
foodgrains we must not get weérried
about. The targets will be kept. Sir,
not only should we procure for our
conisumption but we must also move
towards building up buffer-stock. It
is an important back-rock and ihe
ped-rock for building our economy so
far as foodgrain is concerned. About
rural indebtednesy I might add that
by the end of December along with
these 50 rural banks each with 100
branches have been planned—flve
banks have been established in vari-
ous places—and we are hoping along
with the cooperative credit to a very
large extent this problem will be
solved.

Mr. Chairman, the 20-point pro-
gramme has also emphasised to a
large extent the minimum agricultu-
ral wage. Now, minimum agricultu-
ral wage has been fixed and I am 0ld
a review has been undertaken by the
States gnd minimum wages have en-
hanced in most of the States The
administrative arrangements for im-
plementation of the minimum wagey
are being geared up in the States.
This is what I am told but I also hear
some friendg saying that perhaps this
is more on paper than on the ground
Therefore, I might repeat, implemen-~
tation supervision has to come on the
political base and, I hope, when we
go back to our constituencies when
the session is over we will be able
to come back and tell the concerned
Ministers as to what we have seen in
the field o that if more tightening
up is needed to make it effective. it
could be done.

Similarly I had mentioned about the
bonded labour ang the steps that had
been taken. Now. I come to a very

w
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significant’ aspect of the 20-point pro-
grammie, namely, house-gites.
wonld ke to say that progress ha»
been satizfactory in this respect. This
hon’ble House will recall, we have
been talking about house-sites for a
fairly long time not only because we
feel that the people in the rural life
should have houses but also because
we feel that house-site is the first be-
ginning of feeling of security on the
part of the landless warkers. It is
the harijan, adivasi or landless work-
er who generally does not own &
house-site and wherever the landlora
gels upset with him in his anxiety to
be unfair to him he would push him
out not only from the land but also
from ihe house-site. Therefore, this
programme ig being given a great
deal of push and the progress in this
context is satisfactory. I am given to
understand that by the end of De-
cember about 60 lakh  house-rites
would have galready been distributed
but I share one observation made here
that merely giving house-site dncs
nol solve the problem unless the man
is able to put up a semblance of a
house till then what is the use of giv-
ing the house-site. But the difficulty
is that the house shortage in rural
life is very large. The last survev,
conducted some years ago, put the
figure at 18 million.

MR. CHAIRMAN: Time is getting.

SHRI I. K. GUJRAL: I was to have
40 minutes

MR. CHAIRMAN.: True. From 5.20
onwards 40 minutes brings it to 6
PM The idea wasg that unless we
give five minutes, even two minutes,
for the next Resolution to be moved,
it will not survive. Therefore, I seek
your co-operation

SHRI I. K. GUJRAL: The housing
shartage in rural life is of the order
of !8 million. To this, unfortunately,
every year another 1.8 million is add-
ed. Therefore, the house shortage in
tural life is increasing. This heouse
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shortage generally falls on the very
poor. Ay you know, the latest sur-
vey gives us very devastating figures
about the people below the powerty
line. I will not take your time din giv~
ing these. But if we look at them,
It 15 enough to upset us. But I am
glad that in some States like Kerala
and Orissa, some good work has been
done in regard to rural houses also-
and 1 hope that as we are able to
spare more funds for the plan., we
will be able to plck up in thig direc-
tion.

1 wag emphasising, I hope rightly,
that basically our economy is a yural
economy, and that i why we have
tried, when we talk in terms of in-
puts, to put the emphasis on 1rriga-
ticn The twenty-point programme
talks about adding about 5 million
hectares in the course of the Plan. By
the end of 1876, 171 million hectares
would be under the plough. Out of
this, only 45.30 million hectares would
be 1rrigated in the proper sense of the
woid. If we are talking generally in
termg of the miracles of Punjab and
Haryana, these miracleg are basically
miracles of irrigation. If we are able
tr do more irrigation, if we are able
to edd to our figure of 45 million hec~
tares another 5§ million, it will be a
substantial push forward and then I
hope our production will go up in a
similar way. In 1974-75, we were
able to invest Rs. 885 crores and add
065 million hectares. In the current
year, we are investing Rs. 500 crores
and adding 1.1 million hectares. Next
year we intend to step this up to 1.10
million hectares. I am sure by the
end of the Plan period, we will be
able to add what we require, namely
5 million hectares.

In today’s context, when I talk of
irrigation, I cannot get away fiom
energy. Energy is not only essential
for industry but is also of equal im-
portance for irrigation. That is why
when we talk in terms of lift irriga~
tion, when we talk in terms of pump-
ing sets, it ig very important that we-:
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do a great deal of investment in the
~energy sector itself. FHence it has be-
<ome a core gector. I will not take
your time mueh on this. We are em-
phasising a great deal on pumping
+sets. In 1874-75, we were able to
-energise 1.68 lakh pumps. In 1975-76
(this year), we are wanting to add
another 1.78 lakh pump sets.

Also we are investing a grea: deal
of money, that ig approximately Rs,
300 crores, in minor irrigation. This
will ultimately take our progress a
great deal forward. That is why the
allocation for irrigation and power
scheme during the current year has
been increased by about Rs. 100 cro-
res. Additional Central assistance of
Rs. 83 crores hag been made to States
to accelerate the work of irrigation
and power projects which are i an
acdvanced stage of construction. This
again will be able to solve, to a great
extent, the problemg that my friends
have drawp our attention to.

In 1974-75, we were able to add 17
miilion kilowatts. In the currvent
year, we will add 2.6 million kilo-
watts. We wish to continue this pace
and also emphasise on electrified vil-
lages, the number of which has now
reached approx. 1,70,000.

T know I am taking a lot of your
time. I am trying to jump the
twenty-point programme. It is a
very comprehensive, wholesale pro-
gramme. , . i

AN HON. MEMBER: Why not ex-
tend the time?

MR. CHAIRMAN: Under the rules,
it is not possible.

SHRI I. K. GUJRAL; Unless I give
a full picture of the steps taken, it
will not be possible to appreciate the
progress made.

MR. CHAIRMAN: 1 know your
« difficulty.
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SHREI I. K. GUJRAL: That is why 1
am hendicapped. It Is not oply the
members sitting here but the country
would want to know how far we have
implemented it.

So tar 1 was talking about the rural
scctor, The main difficulty that we
have been facing in our economy was
infiation; inflation partly indigenous
and partly imported, I think, to a
large extent imported. The real difti-
culty we faced was the oil situation;
we imported inflation and were ex-
porting to the other countries at re-
cessionary prices. We suffered bcth
ways. That is why our prices were
running out of our control. The mea-
suies which have been taken, you
will see today, have not only enabled
us to manage that gituation but have
also helped in bringing down the pri-
ces. Prices have stabiliseq and that
i why it has now become possible 1o
think in terms of finahising the plan
also. Because once you are in a posi-
tion to finalise the plan, then only more
derendable growth will become pos-
sible.

The prices of essential commndities
have fallen throughout the country.
In the first month of emergency there
wag g minug rate of inflation of 19
per cent Between July and Decem-
ber 1875, the wholesale prices have
fallen by 54 per cent; even thouch
the normal seasonal rise in {he price
was largely suppressed this year, the
consumer prices for agricultural la-
bourers showed a remarkable decline
of 8.3 per cent between July and De-
cember 1975 Stabilisation of prices,
industrial discipline and the attack
on anti-social elements had given us
a new hope and faith and a new vi-
sion and that is why our industrial
procuction is picking up; in terms of
coal production it has gone up by 12
per cent; in terms of alumina
by 44 per cent; ! terms of power
generation, by 12 per cent or in
terms of vanaspati, by 52 per cent.
Production is picking up and for
this I again wish to express my
thanks to the co-operation of the
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working class, and to the trade unions
whn bave done a great deal. I am
not now talking about the progress
schieved by the railways, by the pub-
lic sector and other industrial seztors
because I know that my friend Mr.
Unnikrishnap iy getting very impati-
ent; I promise him that I ghall give
him an opportunity.

The twenty-point programme has
Iaid a great deal of emphasis on
handloom. Handloom development
has given us new hope and it is pick-
ing up. I should only like to say that
so far as handloom is concerned we
- &ere able to clear accumulated stocls
of handlooms Loans totalling Rs
472 crores have been' given to the
concerned States, and to All India
Fabric Co-operative Marketing So-
ciety ang alongwith that there was a
subsidy of ten per cent from the Cen-
tre. It is also a fact that the deve-
lopment plan for handloom industiy
has been prepared and it provided for
larger coverage of co-operatives ard
supplies, Standard cloth situation 1s
very much better That is why we
are now in g position to say that no-
body is guffering from shortage. For
socialisation of the urbap land, the
Bill is alreadv before you U should
like tr say a word and fimish The
Government ig keenly aware of the
need for further intensifying the
effort, for effective implementation of
the programmes and in view of this
it is proposed to suggest to my friend
Mr. Bibhuti Mishra to withdraw hie
resolution because it is being ade-
quately supervised at the stale level
and at the central level and the Prime
Minsster'y Secretariat is co-ordinating
the whole thing.

Wt fagfe faw (MR ) ¢
et oY, 523 wafeal § wfews ¥
fraeque Amz & wnat §, WX S
ute F2X X osEte A A AW
wwid % froiteqt &1 9T A
gvr ofwt Ad g 1 & war Al
v 9Fs g and A i
qx wT Y
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WAF qWr grE A e
¥t gifer o fear oo & fag &
3T & Al 1 Her wRw ¥
gy wed Ay ¥ wmme
T Y 97 TEAT & S saner
vy Whwdw o o fr
Y AT e ST ) @A
fady & ft7 sl #r o g &,
& X o ¥ W@ el Y @
a1 ¥ a2 Javwi Y v oy fF cATed
o AR wfes ady off ¥ 9
& AN w T F wwRE wRr
AT | " 1930 ¥ & wwo waw
q1g & &1 qHAT a7 9§ oA fowr
#1 fesdze a1 | wA ow W
Fgra & ara arga grar & e i
St & T oy fawet 0 AW @
1947 # 15 WEg a® dW; ®
favars 7 qr 5 waw ggb § A
STET | gETr gga @ fadefy wrdi
A w7 agr aF fF gy ardl ¥ W
4% @z 7 @6 9W A9T €, R A
g fgwma 95 @t ar 5 waw
TEH AAT FAMAT |

oz g @ & 6 g oagr a2
6 WFTTT AT ¢ &1 IT I 6T
qus FWA § A FF 90 ART AL
far & wfrr g% WIA qgd W
ol A7g ¥ a3 Wt 20 FAC wOAA
& ¥ A &E¥ ATLR @ 57 faAr
war 2 Wi ww @ aediEve A A% §
fe g sfm & a F A w
Hifar a1 FoaedTar FW §, 6
R dr wifgg |, o1 gw R
§ 5 awwre ag fam & wrg @ A1
g faer #1 oY g 918 FGT |

g W Ay § T wraasT o
¥ w¢ w53 v W qafaind-
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fix gleri K1 @ 9% § 8fe
# s wY anar g e fare | ard
w1 gy ¥ AweN g g § WYL
o ¥ s1d ST AN FTRTY)
@ & ad e¥ gg & 1 A A
few ¢ W weeRT He
Wi durfromrasgrfrde®
T g7 gwAREwA AL ER &
3 W frwsd €0 (wrewrr)
zafae & oy 7 fe araas™ A A
N FamAh ¥ AW gEeE W
FRRT A TR Y ATER RO |

ZiQ AR FEIT WP I AR
071 o 1 fawry @b @ fr w®
SR awTHT gmr 1§ 39 @)
FEETAT  wrFaT g fF @ wox AT
Fr & §t 3@ a0 fr 20 g& Fraww
apfyT Yo g

st Wt gRo WEAl (WiEATT )
8 ug w4 fr w9 A oaf
RE A g g

ot feafy frs & a@ auar
wgAT g frasaw g wYgr
T FT oy wgy fgm . mTgr
AT ¥ AT Y qqq2 7 UF A
faar g1 Ho0 wFE W
whelher since Independence ndus-
tries have been set up only in celect-
ed regions,
T Far fae &t & 348 foag
ofar & & wiar g 9 %1€ ey
aj

sarafy Wl § W F
Y AT H NG FWT AEAT
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fr iy g g AW

TR X WA W E FsT R £ )

mre e qr wEE ffag )

ot faqfyr faw w0 Al
A& awface g uwmoww
gfr ok gaoer At 1 K
ot g s g1 ¥ @
T gt TR gee) & ATy § arETI R
g g & fog e T feq
iz fret gg ofeqre w1 samar
sty Tfad

TR ArgA N qF 917 WG O
qgar fré 3% a8 9 1 B
afeq  gifesr a1 frardY o 45 go
& W) % g7 a7 v Iy § fr
qaqr & Fad § Afrar 9w A
WG A€y F T § A7 W7 AW
feard gor w7 3@ @il a3y fF sdierd
w1 e ger #1 feaar geer
g AR 5@ vq fr s aw &
g9 ¥ a1 of & w1 v frere i
@fag 1 g A v * fr oA
feprd & ar =Y 1+ @war & swmA
Foqr Al wav 91 31 7 frwrd
QF TFT FT 97 | ’

aradt arr wfe 12 77 AgA

R 4y & w7 fraar & fag
wfamrgad @I (@A F7 @ agy
sEsar § 1 yafam § aea & aFr
FZAT {5 GTFTT W T4 20 AT T
®T B ATGr AT FHO Wy §
& el wrgifeaa F3F Y wiforw $TAY
Figg AR A AT Fqu A ¥
937 W wvr 9rfgn
18 hrs.

Mk CHAIRMAN 1 shall first put

the amendments moved by Shri Se.
quelra and Shn Daga
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Congtitution (Res.)

Aimendments Nos. 1 to 3 were put and
nregatived,

MR. CHAIRMAN: Does he want 1o
-withdraw his resolution?

SHRI BIBHUTI MISHRA: Yes, Sir.

MR. CHAIRMAN: Has he the leave
-of the House to withdraw his resolu-
tion?

HON. MEMBERS: Yes.

‘The Resolution was, by leave, with-
drawn,

18.01 hrs,

RESOLUTION RE, CHANGES IN
THE CONSTITUTION

SHRI K. P. UNNIKRISHNAN (Ba-
dagara); Sir, I beg to move:

“This House taking into conside-
ration the experience of the work-
ing of the Constitution of India dur-
Ing the last twenty-five years and
confronted with the taskg and chal-
lenges of social reconstruction is of
the opinion that sigmificant changes
are called for in the constitutional
framework of the country. The
House, therefore, urgeg the Govern~
ment of India to initiate constitu-
tional amendments particularly in
the nature of property rights ang to

Constitution (Res.)

secure meaningful realisation of the
principles enshrined in the Pre-
amble and the Directive Principles
of the State Policy of the Conatitu-
tion keeping intact the supremacy
of Parliament, the federal structur2
and legitimate rights of the minori~
ties, the Tribals, Harijans and other
submerged sections of our popula~
tion.”

SHRI P, M. MEHTA (Bhavnogar):
1 am happy you have extended the
time to accommodate the hon. mem-
ber tc move his resolution, but it is
necessary to seek the pleasure of the
Houte for extending the sitting be-

yond 6.

MR. CHAIRMAN: The private
members’ business started at 335 and
2-1)2 hours will be over only at 8.05.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): The year 1975 is the water-
sned year in the history of India. It
was Justice Holmes who said that the
life of the law has not been logic; it
has been experience....

MR CHAIRMAN: You can conti-
nue on the next day,

18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
ruary 2, 1976/Magha 13, 1897 (Saka).
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